
IN THE CENTRAL ADMINISTRATIVE TRIUI 
AHMEDABAD BENCH 

QI 

O,A.No. /513/92 
T.A. No. 

DATE OF DECISION 20-4-93 

Smt.Kamal w/o Atta Baber 	Petitioner 

Advocate for the Petitioner(s) 

Versus 

Union ot India & others 	Respondent 

Mr,N.S.Shevde 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.c.Bhatt 	 : Judicial Member 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? (i 

To be referred to the Reporter or not ? '> 

Whether their Lordships wish to see the fair copy of the Iudgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? / 



Smt,Kainala 	tta Eaber 
Representez 
S.Natesan 
S ecreta x:y 	Railway Employees Union- 
Mehmadabad Bra' 	 .applicant 

Party in person. 

versus 

Union of India, notice to be 
served through General Manager, 
(jstablishment) Western Railway Heard 
Quarter oft ice,Churchgate, 
Bombay-400 020. 

Divisional Railway Manager (Establishment), 
Western Railway, Pratapnagar, 
Vadodara-390 004. 	 ...respondents 

Advocate : Mr.N.S.Shevde. 

ORAL ORDER 

O.A./5 13/92 

Date: 20-4--1 

Per : Hon'ble Mr.R.C.Ehatt, 

Judicial Member. 

None is present for the applicant. 
- 

Shri N.S.Shevde,preserit for the respondents. Nonf remained 
L present on 15-1-93, 29-1-93, 9-3-93, 16-3-93, 7-4-93. 

Hence, this application is dismissed for default. 

L 
R.C.Bhatt ) 

Judicial Member 

*ss 



5-11-93; 

LI 

Off icc Rort 

513/92 with M,A,547/93 

Order 

28-10-93 Mr.K.K.Shah is present for t1-

applicant. The applicant has filed M.AJ47 

of :1993 for setting aside the order of 

dismi.sal of O.A,513/92 on 20-4-93, Mr.N.S. 

Shevde is present for the respondents. 

We are satisfied with the grounds mentione5 
in the M.A. for abserie of the applicant 
and hence, we a1lowed this M., and Ui 

set a side the order of dismissal of o A 

O.A.513/92. and restored it to file. Now 

the matter be listed for admission. Ml. 

is disposed of. 

(M. F • KOL}T I(AR) 
Member (A) 

—Th 

(R.c,nwTT) 
Member (J) 

ssh 

e F 

Though, at the time cf heang of 
1..S47/93, for restorabion of :O.A.513/32, 
1r.Shah we:: pLescntfor the applicant an 
we a11ow j the 4., aloday, the O.A, is for 
admsjo but the record does not h- w the 

of iL .Shah for the applicant. 
In th interest of justice, we keep the 
matter on 11-11-93 	by that time bf t 
app1icen wants to engage I4r,3hah or any 

/learned advocate, 'Vi 	TNu47 ' sh•u1d be 
PrOdUced,failirig which the matter will bc, 
cDnsjdeed as if there i ne apsee'r 	b'7 
dvjc te in this matte:. 

on 11-11-93. 

r4ember 	) 



None is present for the 
plicnt. 	journd t 22-11-93. 

(M..olhctkr ) 	 1 .c.Bhatt 

	

Pletftler (') 	 :ernber (T) 

SSi1 

Jne is resent :or 	 flit. 

o 

. .K3 	71 uu .. 	) 	 • .EI 	) 
:emb  

13/12/93 avocate has Lilea a))er&1ce 

or the a1icant. The ao2lica1t is also 

n b 	3 rsent. The eJp1icant rnaybe 

informed under certificate o posting 

thaL the matter ncw will be taken uo ior 

:ituiission hearing on 24.1.1)4. 

K.00rthy) 	 (N.ata1) 
Membefi e) 	 vice Chairman 

Q 
•  a • 



 

Date Office 1 rx)rt Order 

/ 	•/f'! 	r,f 

the t idjurnd 
25 \LSL 

•••••• 

2S-l-.l94 

8- 3-9-4 

Applicant is not pr'sen. 

Notice returnable on 8-3-194. The respondent 

to dIc1Ose on affidavit of any responsible 
and convrsant officer as to whether any 
person junior to the applicant's 'nusband was 

confirmed from the date prior to the date 

of the death of the applicant's husband. 

This diLecttDn may be mentioned in th 

notice. 

(K. RamamoorthyX 	 (N.3 Patel) 
jiembor (A) 	 ViC Chairm 

pp1icnt is not presente 

djouxned to 29-3-94,at the request 

cf rhevde for filing reply and 

complying with the directions dated 

25-l-94. 

 

t 

.Rmamoorthy) 
ember L) 

(N..i\atel) 
Vice Cljirman 

* 



29-3-994 

4 

Mr. K.K. 3hah ac files aepearance for the 

applicant. Reply is not filed nor is the 

query raised on 25-1-1994 replied to. 

Admitted. Fixed for final earing on 28-4-94 

Mr. Shevde states that he will file reply 

latest by 15-4-1994 before thffice incorpo-

rating th: rein the repit to the aforesaid 

query. 

(K. Rammoorthy) 
Merriber (A) 

*A3. 

)1--) 	. -- - 
(N.E. 'Patel) 
Vice Chairman. 

28-4-94 None for the parties. In the interest of 

justice, the case is adjourned to 8th June, 1994. 

(Dr.R. .Saxena) 	 (V.Radhakrishnan) 
Menber(J) 	 Member(A) 

vtc. 

8/6/94 	 None present for the parties. In the interest 

of justice,a 'ourned to 15/7/94. 

(Dr.R.K.axena) 	 (V.Radhalcrjshnan) 
Member (J) 	 Memier (A) 

* sh 



3-8-94. 

(Dr,. R.K.&'xeia) 
Member (J) 

/2/ 
(K. Rrnamoorthy) 

Menber (A) 

t thu reiezt of 1i 	hah adjourned to 

12-1994 

(. iamamoorth:7) 
embor (3) 	 Member (\) 

F;.. 	O.A. 513/92= 

Date 	Office Report 
	 ORDER 

15-7.-94 	 At the reest of Mr. K.K. Shah adjouraed to 

12.--.94 
	 At the rquuut 

 

to  

I 

(DrR, Laxna) 
Member (J) 

ow 

(K. amarnoot 
Member (A) 

  

LI 

61 



- 	Date 	Office Report 	 0 R D E R 

7-10-94 	 None pre.:ent for the applicant. Adji rnec to 

27-10-1994. 

(Dr. R.ZK".aena) 	 (K.Ramamoorthy) 
Member (J) 	 Member (A) 

27., 10. 94. None present for the applicant. 
Mr.N.S.Shevde for the respondents present. 
Adjourned to 02.12. -994. 

(Dr.R.K.S na) 	 (V.Radhakrishnan) 
Member () 	 Member(A) 

ait. 

None present for the applicant. Mr.3hevde is 

present for the respondents. Adjourned to 

27-1-95. 

(Dr. R.K.Saxena) 	 W. Radhakrjshnan) 
Member (J) 	 Member (A) 

ssh°  

:journed to 13.2.l*)5 at the request 
of t-ir.hevde. otic rriay be sent to the 

ape1ient1. party-in-PersOn regarding date of 

hearing. 

cDr .R.K.3axerma) 	 V.Radhakr is brian 
Member 3)  

-94 



1Qi1 	Leeit ior the ap.licant. 

St opportunity is given to t he 
aplicant. Liotice may be sent 

next 
.Lmmedia.teiy regarding date ofJ-iering 

yhich is tixed on 20th iarch..195. 

(Jr .r.<:.axena) 	(v.adharis 
eer J) 	 ber 

Adjourned to 28th March,19E 

at the request of mr.li-j-ShE 

(v.Radhakrishnan 
Member (A) 

pm 

Time being over, adJournd 

18th April 1995. 

(tr.R$axena) (V.Radhakr 
Member (J) 	MeiTb 

npm 

/LH 

7 

'j' 



9 
	 ice Hepor 

At the request of Mr.K.K.Shah, 

and with the consent of Mr.N.S.Shevde 

the matter is fixed ror re hearing 

on 5th May, 1995. 

(V.Radhakrishhan 

Member (A) 

None present. ?or' the p8arties 
when the matter was called out. 

Adjourned to 10.5.1995. 

(J.uadhakrjsnn ) 
cmber (A) 

pm 
Party in person is not present. 
Adjourned to 5-6-1995. 

W. Radhakrishrian) 

11ethber (A) 

27.4. 95 

5. 5.95 

1 	10-5-1995 

5.6.95 At the requost o rr.t.5.3hsvde 

the matter is adjourr 	to 

15th June,1995. 

(I.Radhekrishnn ) 
Vlemoer A) 



ate 

0. A. No: 513/92 

ce Repot 

ft 

13.2.5 None present for the applicant. 

Last opportunity is given to t he 
apolicant. Notice may be sent - 	 next 
immediately regarding date ofAearing 

which is fixed on 20th March,1995. 

(Dr.R.K.$axena) 	(V.RadhakrishflaT ) 

ember (J) 	 i4rnber (A) 

pm 

20.3.95 
LdjOurfled to 28th March.t 95 

at the reqUe3t of 

(V.RadhakriShfl ) 
Metrber (A) 

npm 

28. 3.95 
Time being over* adjourned to 

18th April,1995. 

(tr.R.K.Saxena) (v.Radhakrishflan 
Menber (J) 	Mecrbor (A) 

z/npm 

:i- 



Date flFfc Repar 

27.4.95 	 At the reest of Mr...3hah, 

and with the consent of Mr.N.5.sh 

the matter is fixerl for r hri 
on 5th May, 195. 

1.5.95 

(V. Radh akris 1-than 
Member (A) 

ano prsnt for tho prtiL 

uhn the mattr was cli . 

Adjurrui to 10.3.1 

(U.Fhdkrishnan ) 
1itor ('i) 

pm 
Party in person is nt re3ent. 

Adjourned to 5-6-1995. 

(V. Iadhakrishnan) 
Merther (A) 

t the rqust o' Mr. .S.Shavde 

the matter is adjourru to 

15th ZJuno,1995. 

(V.Radhkrishnan ) 
riembar (A) 

npm 



MR 
mm"W9 - 	 O.i.No.513 of 92 

D. 	Office Report 	 0 R D E R 

15.6.95 	 A& Cejoinder has been filed by Mr.K.K.hah 

on behalf of the upplieant, cy has been 

given to Mr.hevde and. Mr.hevde seeks time 

to examine the rejoinder a;id give reply and 

accordingly adjourned th: matter to 29th 

June. 

A 11 
(V,Radhakrjshnan) 

Member(t) 

29.6.95 	 LTone prcsnt ior tho opplicont. 

Adjiurned to 13.7.1995. 

(V.Radharj srinan) 
Mernber(A) 

a±t. 

13.7.95 	 AL the request of 

atter is adjourned to 20/7/9E 

,(Q~z 
(I.Radhakrishr  

r4erner' 

a.npm 

20.7.95 	 At the joint request of bith 

advocates, adjourned to 25.7.ii35. 

ALIZ 
(7."acRhakrishnan) 

Member ( A) 

c - 

vtc • 	APPL1L.A f 
QIiAL ORDER 1kQNOU- 

1/. 

/ 



ois Office Report ORDER 

15.6.95 

i- L 29. 6,95 

As rejoinder has been filed by Mr.K.K,Shah 

on behalf of the applieant, copy has been 

given to Mr.ahevde and Mr,She'vde seeks time 

to cxarnine the rejoinder ad give reply and 

accordingly adjourned th-  matter to 29th 

June. 

(V.Radhakrjshnan) 
Mernbr(A) 

Lne present iJor the dppiJMant. 

AJ)urne t 13.7.1995. 

(V.adhakrishnan) 
Member(A) 

3 

13.7.95 	 At the request of Mr.N.&.Shavde, the 
ratter is ajouznea to 20/7/95. 

(V.Radhakrishnan  

Merner(A) 
nprn 

0.7.95 
	

At the joint request of both the learned 

adv.eates, a€lj.urhed to 25.7.1995. 

(V.adhakrjs) 
I4ember(A) 

Vtc. 

SS..S . 	 ,S •S - 	

S 

:_ 



4, 	
CAT / J I 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

NO 513 JF 1992 with M.A. 474/95. 

DATE OF 	 5.7.1995.  

Zrnt. Karnala i/o. Atta 3abr, 	Petitioner 

Applicant_in-person. 
	 Axl:xamcK-4or. 	Rect 

Versus 

Union of India & )rs. 	 Respondents 

Mr. 	.3. Shevde, 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 1. RadhakriShflafl, Adrnn. !rnber. 

The Hon'ble Mr. 

J U D GM E P4 T 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



-3- 

there is sufficient evidence to to prove that her 

husband was wrkin, since 1972. She has alS3 prodied 

certoin 	2oments as per Annoxure 11-3, ivin certain 

information reardin enacmerit nf the emplee. 

The respondents in thc reçly have stated that the 

appi i: t ' S h;anc 	os 	t ro: 'i1arisn1 an has not 

0hscrhed in Rail.way service hefor he died on 10.10.87 

and hence he is not e1iib1e fur any family pension. 

They have stated that certain employees were screened 

on 7.1.1987 (.-Ae ~x3n,,3init on the number of working days. 

It Is seen from that even persons who were appointed. on 

27.6.91 and had completed 1256 wurkin days were 

re 	il er ise. 

It would appear from the documents proc3ed by the 

aplic ant that her husband was enared as far back as 

1.5.1972. The respondents have admitted in the amendment 

to written statement Lha± the applicant t s husband had 

worked in broken spells between 1972 and 1980. It is 

also well established that for pwpose of grantinW.of 

rei1&risation broken spells are inored after grant of 

temporary status. From the facts and circumstances of 

the case it is quite evident that the applicants 

husband Should have been rante' temporary status 	T:h 

earlier to the date he was actually !ranted i.e.,6.11.83. 

In otherwords in the total period of service render 

by the applic ant is taken into account, his case for 

screeniri' and reu1arisation should have come up much 

before t- hia persons who were screened and reu1arised. 

The error should atleast be rectified now. We 

appreciate the stan's taken by the respondents now at 



-2- 

Smt. Kamala /o Atta Baber, 
throu.h S. Natesan Iye:r, 
Secretary, Western Railway 
ErnplyeeS Union, Meb1TdaJDad. 

(Applicant-in-person) 

JersuS. 

Union of India, notice to be 
served thruh 
General Mana!er() 
Western Railway, 
Headquarter Office, 
Churchate, Bombay. 

Divisional Railway Mana!er (E) 
Western Railway, 
Pratapna!ar, Varodara. 

(Advocate: Mt. N.S. Shevde) 

Applicant. 

Responc'ents. 

BAL C)RDER  

J.A.NO. 513 OF 1992 

with 
M.A.No. 474 OF  199 

Date: 25-7-1995. 

Per; Hon'ble Mr.1.RadhakriSbnari, Admn. Member. 

M.A. allowed. Pnendr'rtent in written statenent jS 

permitted. M.A. stands disposed of a:'cordinly. 

2. The case of the applicant is that her husband 

Shri Atta Baber was initially appintcd as casual labour 

from 1.5.1972 with the r?spndents and had worked upto 

10.10.1987 when he mt \ith an fatel accident and expire 

on the duty spot. He had been Sranted trnporary statuS 

fr-m 5.11.1983. The applicant contends that her husband 

should have been granted temporary status with effect 

from 1.11.1972. Further she statas in the rejoinder that 



U 

- 4 - 

this stae in the amendment to the written statement 

that the 'ase of the applicant's husband requires 

reconideration for !Lant  of pensionary benefits in 

view of the evience now available regarding nurrber 

of days worked by him. However, this requires to be 

done in urent basis. 'crdinly following directions 

dre isued. 

5. The respondents shall make an enquiry reardin 

the initial enaaerrnt of the applicant's husband 

and ten arrive at the total nurrber of working days 

put in by him and passed necessary orders reardin 

his re!ularisation with effect from the date his 

juniors were screened and reularised. They shall 

accordinly work out the pensionary b*nefits payable 

tD the cTeceased employee and consequently the family 

pension that shall become payable to the applicant. 

Keepine, in view of the economic condition of the 

applicant this exercise shall be completed 

expeditiously by the r.spondents and arrears paid to 

the applicant within three months from the date of 

the receipt of this order. With tho above directions 

O.A. stands disposed of. No order as to costs. 

(V.Radhakrishnan) 
Me rrbe r (A) 

'itc 



Date 
	

Office Report 
	

ORDER 

 

12.2 .95 1/7J3;5iiOA,/513/92 

i•.A. for cxten i:jori of irn is ai1owo 

j.ime ask 	for in iiA is grnted. 

ii/7 3/95 stnflds disseó. of ac. or ingly. 

(J':.amarnoorthy 
1er1oer (A) 

npm 



fL/LA-f 	r-) Vlz- 

Date 	Office Report 	 0 R D E R 

? -[ 

12 .2 .96 

,A. for Cxtertion of tinE is a11owed. 

Time asked for in MA is grdrlted. 

MA/73/95 3t4r disposed of ac.ordingly. 

2.7 r.00rthy 
Member (A) 

npm 


